
Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail. com
membersecretaryjkspcb@gmail.com

0191 -2472881,2476925

Parivesh Bhavan, Forest Comptex
Transport Nagar, Jammu, 180 006

Sitk Factory Road
Rajbagh, Srinagar, 190 008

The Gonsultant Judicial,,
Hon'ble NationaI Green Tribuna[,
Principal Bench,
New Dethi.

No: J KPCC/N GT/OA 969 I 25A5z Z Date:- I | -11-2025

Sub:- Report on behalf of Jammu and Kashmir Pottution Controt
Committee pursuant to Hon'ble Nationat Green Tribunat, order
dated 29.08.2025 passed in oA No. 969/ 2024, titted ,.Rakesh

Kumar choudhary v/s Union Territory of Jammu & Kashmir & ors,,

Sir,

ln comptiance to the directions of Hon'bte National Green Tribunat,

Principal Bench, New Dethi order dated 29.08.2025 passed in oA No. 969/

2024, titted "Rakesh Kumar choudhary v/s Union Territory of Jammu &

Kashmir & Ors", the report of the J&K Pottution Control, Committee is submitted

herewith.

It is therefore, requested that the report may kindty be taken on record and

ptaced before the Hon'bte NGT for consideration.

Yours faithfutty,

Enc[:- As Above.
ll

kh\/--
(Dr. R. Gdbinath) IFS

Member Secretary
J&K PCC
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Report on behatf of Jammu and Kashmir pottution Control Committee
pursuant to Hon'ble Nationat Green Tribunal., order dated 2g.Og,2O2S
passed in OA No.969/ 2024, titted ,,Rakesh Kumar ChoudharyV/s Union
Territory of Jammu & Kashmir & Ors,,.

Before the Hon,ble National Green Tribunel
Principat Bench, New Dethi

IN THE MATTER OF "Rakesh Kumar Choudhary V/s Union
Territory of Jammu & Kashmir & Ors,,.

Nationat Green Tribunat vide order dated
29-08-2025 in OA No. 969 of 2024 directed as fou.ows: _

"Report dated 2A.OB.2O2S has been fited byl&K, pCC.

Learned Counsel for respondent no. 1 -MoEF&CC, Learned Counset for
respondent no.S-J&KqCC and Member Secretary, l&KICC seek time
for fiting of additional responses,,,

Status Report:

-BaekgIourd:

That the Hon,bte

PaSe 1of 3

Originat Apptication No. 969 of 2024

ln comptiance of order issued on 29-08-2025 in OA No, 969 of 2024 by the
Hon'ble Nationat Green Tribunat, the status report has been submitted to
Hon'bte NGTvide No. J KpCC/NGT/OA_969/1 379; dated:2S.10.202S Further,

the additional report of the .J&K pol.tution Control. Committee is as fottows:

1. That Deputy Commissioner Jammu was requested to ensure

imptementation of the Ctosure order issued by J&K pCC against I\4/s

Shivalaya Construction Company pvt. Ltd. vide this office No.
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J

JKPCC/Sc./O.A-969-2024 / 25/ 1 g60:

enclosed as Annexure i).
dated: 17.10.2025 (Copy

That Tehsitdar Mandal. was directed by Additionat District Magistrate
Jammu vide his office No. DMJ/LO/2S_2611955_56; dated:25.10.2025
(Copy enclosed as Annexure 2) to ctose down the M/s Shivataya

Construction Company pw. Ltd with immediate effect.

That it has been reportd by M/s Shivataya Construction Company h^.
Ltd. vide No. sccpL/2025 -26 AMMU1765/.1655; dated: 25.10.2025
(Copy enclosed as Annexure 3). The project proponent affirmed that
fottowing corrective measures have been undertaken

a) Att damages to the conveyor covering within the unit has been

rectified

b) Waste water is being properlytreated and recycted.

c) Ptantation is being restored and maintained.

That further request has been made by NHAI vide No. NHAURO_

)ammu/2025/pkg-Xvtt11O4O/D_K/429; dated: 01.1.1.2025 (Copy

enclosed as Annexure 4) wherein it has been submitted that the
Closure order has resul.ted in comptete shutdown of casting
operations at casting yard 6 which is critical. to the successfut

imptementation of the subject project being executed under the
Bharatmata Pariyojana. Further, it has been submitted that this
package of the express way has Nationat significance and forms a key

section of the prestigious Delhi-Amritsar-Katra Green fietd Corridor

which is regutarty monitored at the highest tevets inctuding the
PMG/PRAGATI platform, Hon,bte CM and worthy Chief Secretary of
the UT of J&K. As such, temporary permission has been requested to

avoid further disruptions to the project timetines.

That the request made by NHAI as above was considered and cLosure

order No. 174 )KqCC of 2O2S; dated: 30.09.2025 issued against the

4

5

PaSe 2 of3
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Stone crusher of M/s Shivataya Construction Company pvt. Ltd,

[ocated at vittage Chak Dautat, Tehsit Mandat District Jammu has

been kept in abeyance to the extent it appties to etectricity

connection vide this office order No. 433/JKpCC of 2025; dated:

03.11.2025 (Copy encl,osed as Annexure S) subject to foU.owing

conditions:

a) The project proponent shal.l. not operate the stone crusher

during the abeyance period without obtaining a vatid consent

from the Jammu and Kashmir Pottution Controt Committee.

b) The project proponent shalt atso ensure rectification of

deficiencies with regard to Pollution controL Devices/pottution

Controt Measures as required and report compLiance within

two weeks.

Prayer:

co n sid e ratio n.
h*'.-"-'

(Dr. R. djpinath) IFS
Member Secretary
J&K PCC

Page 3 of 3

ln the premises, it is therefore respectful.ty prayed that the report may

kindty be taken on record before the Hon'bte Nationat Green Tribunat for
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Jammu and Kashmir
Pollution Control Committee

chairmanSTjkspcb@gmail.com
membersecretarylkspcb@gmail.com ITUWTSA

NEW DELHI 2O?4

Arnr,Qf-l

Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 190 006

Silk Factory Road
Rajbagh, Srinagar, 190 008

0191 -2472881,2476925

Deputy Commissioner,
fammu.

No.: f KPCC/Sc./OA- 969-202412!g/$Ao Date: 11 -10-Z0Zs

Sub: Closure of M/s Shivalaya Construction Company pvt. ttd. Located at
Village Chak Daulat, Tehsit Mandal, District fammu.

Sir,

Please refer to the subject cited above. In this connection, I am to convey

that closure order was issued against M/s Shivalaya Construction Company

Pvt. Ltcl. vide this office No. ]Kpcc /LSllsc-lammu(North)/z\zs/194s-t9sa;
dated: 30.08.2025 [Copy enclosed). The matter is sub-judice and is being

heard by Hon'ble NGT.

As per the latest field report submitted by Divisional Officer fammu North

fcopy enclosed), the closure order has not been implemented yet. It is

therefore, requested that the closure order may be got implemented with
immediate effect in compliance to Hon'ble NGT directions dated LL.LZ.ZAZ4

(Copy enclosed).

Yours faithfully,

Dr. R. IFS
.r,.Member Secretary
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Jammu and Kashmir Pelltrtion Control Comm*tee
pariveshBhavan Foresr Comptex ll S'lk Factory Road i

Transport NagE. Jammu, 180006 ll Ralbagn, Srrnagar. 1q)OOE :

Iel. 0t91.?47692?..rur|. mo0$orss.rGtil)*!@eglr€d.oom

Subject: Closure of Mls Shivaliya Construction Company Pvt. Ltd.
Chak Daulat, Tehsil Mandal,-Dlstrict Jammu

order No. : 11\ l* PCC of zoz5
Dated : !,6 loSlzozg

Village

Whereas, earlier Consent to Operatc (Fresh) was issued M/s Shlvaliya
Mandal,-DistrictConstruciion Company Pvt. Ltd. located at Village Chak Daulat,

janrmu vide Consent Order No. PCC/digital/24o43887554 of zoz4 r5-or-zoz4,
whiclr was valid upto Januaryr2o25, and thereafter, unit holder failed to:nenew tr* consent
from J&K Pollution Control Committee, as warranted under Section 25125 and of the Water
(Prevention and Control of Pollution) Act 1974 and Section zr of the Alr (Pr*ention and
Control of Pollution) Act, tgSl respectively; and 

:

Whereas, on the basis of pollution potential, Stone Crusher ani Hot/Wet Mixir8
Plants are classified as "Orange category" activity and obtaining the prior coment frorn
the J&K Pollution Control Committee is mandatory of such units, alorfuf'rith adoption of
pollution control measures to achieve the Prescribed Standards of potluti$n; and

Whereas Hon'ble National Green Tribunal in its order dated o7-r[-aoz4 in O.A. No.

g69/20?4 titled Rakesh Kumar Choudhary Versus Union Territory of Jampru and Kaehmir &

Ors directed to take legal action against M/s Shtvaliya Constructlor Gompary ?vt. Ld.
located at Village Chak Daulat, Tehsil Mandal,-Dlstrict Jammu as the:project proponent

is violating the conditions of the consent issuecl by the J&K Pollution Control Committee;
and

Whereas, Mls Shivaliya Construction Company Pvt. Ltd. locateil at Villagc Cha*
Daulat, Tehsil Mandal,-District Jammu, is operating in violation of Seftion 251a6 of the

Water (Prevention and Control of Pollution) Act, 1974 and Section zr of the Air (Prevention

and Control of Pollution) Act, r98r without valid consent from the jammu & IGshmir

Pollution Control Committee; and

Whereas, the Divisional Officer, Pollution Control Committeg Jammu (North)

conducted fresh inspection of the stone crusher, reported that the unit hold€r hao applitd

for consent to operate (Renewal) vide application No. 524246r, which rivas refused to the

project proponent on the foltowing grounds vide letter No. JKPCC/T{ClzSlSUa46r of

20925 dated r4-o7-2025 ;

(i) pollution Control Devices/Pollution Control Measures are not propBrty matntaingd in

the unit.
(ii) Danrag,ed conveyor covcring is lyirrg within the prentises in the

(iii) \{astc water is not being properly recycled.

iv) Plantations in and around the unit is deficiant.

unit

Whereas, M/s Shivatiya Construction Company Pvt. Ltd. located at Village Chak

Daulat, I'ehsil Mandal,-District Jamtnu after refusal of consent

AP%"^*'-
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Now therefore, in exercise of powers vested with J & K Po[ution Contrcl
r,' Comrnittee under Section 33 (A) of Water (Prevention and Controliof Pollution) Act,

rg74 and Section 3t (A) of the Air (Prevention and Control of foliution) Act, 1p81,

the following directions are hereby issued: - I ,

i. Deputy Cornmissioner/ District Magistrate, Jammu shall close down the stone
crusher under the nan'le and style of u7s Shlvaltya constnrc{on ComPtny Pvg
Ltd. Iocated at Village Chak Daulat, Tehsil MandalryDistrict J'-"ru

ir Director, Department aJ Industries and Commerce, Jammuistrall de-rqlst*

iii. Executtve Engineer, (lpDCL) Electric Divtsion, Jammu shatl disconnect tfie
electric supply to M/s Shivaliya Construction Company Pvt Ltd. loc*d st
Vtllage Chak Daulat, Tehslt Mandal,'BlstrictJammu. 

:

iv. Executive Engineer, Jal Shakti Department, Dlvlslon Jammu ishatl diseonnect
the water supply to M/s Shivatiya Construction Company nt- Ua. bcatcd 8t
Village Chak Daulat, Tehsil Mandal,'DlstrictJammu' 

l

v. prop. M/s Shivaliya Construction Company Pvt. Ltd. locate{ at Vill*gc C[e*
Daulat, Tehsil lr{andal,-District Jammu is directed to ceas€ thd operatlcn of the
stone crusher, forthwith.

Issued u/ith the Approval ol Competent AuthortQr. I

ro,""*'flshffil#lxes
Member Secretary
J&K PCC 4o.a-as-

N o : - J K pcc/ LSJ/ sc -J ammu ( N orth ) / zoz sl,lqs$ q
oated:-$ /o8lzoz5
Copy to the:-
i. Deputy Commissioner/ District Magistrate, Jammu for information and

necessary action.
ii. Director, Department of Industries and Commerce, Jammu for hnformatiion and

necessary action.
iii, Regional Director, PCC, Jammu for information and follow ufi aetlon wtthin a

fortnight.
iv. Chief Engineer, Jammu Power Distiibution Corporation Ltd' OpDCt), Ca*d

Road, Jammu for information and necessary action'
v. Chief Engineer, Jal Shakti Department, Jammu for informatio! and nccessary

action. t

vi. Executive Engineer, (JPDCL) Electric Division, Jammu for trformation and

necessary action.
vii. Executive Engineer, Jal Shakti Department, Division Jammu for informettm aad

necessary action.
r,iii. Divisional Officer, PCC, Jammu (North) for information and wi*r ttre dircction

to follow up and get the closure order implemented through District '

Administration.
i.r I/c web site pollution Control Committee Jammu for uploading the closure

order.
x. prop. M/s Shivallya Constnrctlon Compaay Pvt Ltd. located 8t \ru&l Cke Dalltat"

Tehsil Mandal, -District Jammu for compliance'
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,Ab+#-2-Phr +91 191
Fax: +91 L91-7546223
24X7 Helpline: tO77

Y GOVERNMENT OF JAMMU AND KASHMIR
ISTRICT G

ooo

RA M

Tehsilda r,
Mandal.

No: DMJ /Lo/Zs-,26/ lqf 5-5b

Sub: lo

Dated: 25.i0.2025

iil L D
S iva li tructi n

T al.
a P i d

Sir, ' i

Please find enclosed herewith a copy of an order No, L74 JK pcc of 2025
dated 30.08.2025 issued under endorsement No. lK pCC/LS3/SC-Jammu
Noth/2025/1945'7954 dated 30.08 .2025 received from the Member Secretary,
ii€cc, Jammu regarcing the subject captioneci above.

In this connection, please close down M/s Shivaliya Contruction Company
Pvt. Ltd, located at village Chak Daulat, Tehsil Mandal immediately and submrt a
compliance report in this regard.

Sc ht

Yours Sincerely,
oL

n,.'2
{1/

Gfi"\ J1l

A,nsuya J wal, JKP,S
Addl. District Magistrate

Jammu
Copy to the:_t. Member Secretary, lK pCC , Jammu for information.

WEbiM
Errl, u.g@lt@njq,1n 203
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Regd.Office : Plot No. 137, AvtarEnclave,
Paschim Vihar, New Delhi-63

CIN : U45201 DLl 997PTC091 051
E-mail : inlo @ sccgroup.co.in

shivalayaco @ yahoo.com
Website : www.sccgroup.co.in

Tel : 01 1 -47 A7 4284, 4s088679
SHTvALAYA
CON5TRUCTION CO. PVI. LTD.

sccPvzo25-26fiAMMu1765/1655 Date: - 25.t0.2A25

To,

The Member Secretary,

Jammu & Kashmir Pollution Control Committee

Jamrnu

Subject: - Develapment of Jakh (Vijaypur)-Kunjwanisection of NH-zl4 to Six tane Expressway

standards as pdi't of Delhi-Am:'itsar-Katra Expressway (Design km 503+200 to Km 515+000) including

development of Kunjwani to 4th Tawi bridge section of NH-1zl4A to four-lane NH standards

(Ch.0+O0C to 7+385 of NH-1&1A; spur connectivity to jammu Airport! cn Hybrid Annuity Mode under

Bharatmala pariyojana in the UT cf Jammu & Kashmir (Phase-ii- Package.)(Vl) - Renewal of Consent

to Operate tar Mls Shivalaya Construction Ltd., Village Chak Daulat, Tehsil Mandal, District

Iief- Order no. JK PCCILSJ/SC-Jammu (North)/20251L945-L95,i, Dated: 30.08.2025.

Dear Sir,

This is in reference to your order dated 30.08.2025, which was received by us on 25.10.2025. We

respectfully reguest that the delay in receipt be kindly considered while evaluating our compliance

timeline.

We would also like to bring to your kind attention that on 26.08.2025, our casting yard located at

Daulat Chak, Tehsil Mandal, Jammu, was severely affected due to a flood event- This unforeseen

natural calamity significantly impacted our operations and contributed to delays in certain

compliance measures.

Furthermore, the scheduled completion date of our project has been extended up to 20.06.2025. ln

view of the above, we humbly request your approval and consent for the revised timeline and

associated compliance activities.

We wish to affirm that the following corrective measures have already been undertaken and will

remaln in place for your verification during the next inspection:

o All damages to the conveyor covering within the unit have been rectified.

. Wastewater is now being properly treated and recycled.

r The plantation, which was damaged during the flood on 25.08.2025, is currently being

restored and mainta ined ii

tlll i, ,1 , ., rl
lltt.tt, t v

tSO 9001 :2015 Certified

--i,
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We would like to emphasize that any fY*!:, delay in ,pp.,ll].Tay adversely ',ff:l:lu 
progress of

rhe pro.iect. rt is pertinel.'iio ,n"n,ir, ,n.. int 
"Jiea 

pioiea to'tl ' 
ptn of the'prestigious Delhi-

Amritsar_Katn Expresrway, tt^," touna.,,."-i"."i*,i'i.i ** r.ia ffiu Hon'ble prime Minister'

rheproiectisunder;;il;;;monitorinjil;;ir'"prurelpnncArlplatform''

we remain commitred to fu, comp*ance and seek your nlil:::r"tatian and approvalto fucilitate

ti mety executio n 
"t 

tt't 
^t'"nattV' 

signiticant inf rastructure proiect

Thank You

For

of our best service at all times'

Co. Pvt. Ltd

copy to:- 
^..- r-i^,{ rnfnrmation & necessary action in interest of

1. Divisional Comi.'rissioner-Jammri {For your kind tnformat

Projcct ComPletion)

z,DeputyCommissioner.Jammu(Foryourkindlnformaticn&.necessaryactioninintere$of
Project Completion) . Lini rnfirmation & necessary action in interest of

!. Regional "";;;;l- 
Jammu (For vour kind lniormatio

project Completion) ^ . formation & necessary action in

4. The Project li'ector,-r'll-rAl PIU Jammu' (For your kind ln

ihterest of Project Completioh) 
.

5.Director,Departinentofindustriesandcomrhei'ce,Jammu(Foryourkindlnformation&

6 ffi:'.1ril::iJ;::l;,',""j:[::[:f[1:],ation 
& necessary action in interest of

Proiect ComPletion) ^
7. Chief Engineer, Jammu Power Distribution Corporation Ltd. (JPD.L}, Canal Road, Jammu (For

your kind lnformation g n"t"""* ;;; '; 
interestof Project completion)

g- Executive Engineer, upDcL) Er.ari.-oiui'ion Jammu (ror your kind lnformation & necessary

; '#I,[J?ffi1;:lilli:-:'";::.;'Hf."" rammu (For vour kind tnrormation & necessary

;'r::ffi k::,"*,",'.*:T-1i""'fr iior./ourkindrnrormation&necessaryactionin

interest of Proiect Comptetion) ,.^-.,^,,r lrin. tnformation & necessary action in

11. Theme Engineering servicerJammu (For your kind tnformation & necessar

interest of Project ComPlettonl

I

rY!i,. t
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A "rr"+. - tJ

+Trfrq tr{fq qtqsn{f qrffowr
(sso qRq-dq sN iTqqTrt qaTdu, qrro srox)

ril{-4 qat

hIATIONAL HIGHWAYS AUTHORITY OF INDIA
(Ministry of Road Transport and Highways, Government of lndia)

+S"q ordTaq - vs/ 'r, q*:trt e-o., u4 Rrq-if, ur1-18001s w1\a Encft-{

Regional Office - 31 5/1 , 1st Floor, Channi Himmat, Jammu-180015, Jammu & Kashmir
ffim (Telefax):0191-2467505 I {-t-a (E-mail): rojammu@nhai.org I tqsps (website):www.nhai.org

NHAI/ Ro- J amrnu / 2025 /Pkg-XVt I 17o4o I D-q q>7 Dt.01.lt.2025
tq& T

0t. ) l, >{The Chairman,
Jammu & Kashmir Pollution Control Committee
Jammu

a

Sub: Development of Jakh (Vijaypur)-Kunjwani Section of NH-44 to Six Lane Expres sway
standards as part of Delhi Amritsar Katra Expressway (Design Km 503+2OO to Km 515+000)
including development of Kunjwani to 4th Tawi Bridge Section of NH- 144A to four lane NH
standards (Ch 0+000 to 7+385 of NH-144A; spur connectivity to Jammu Airport) on Hybrid
Annuity Mode under Bharatmala Pariyojna in the UT of Jammu and Kashmir (Phase-II-
Package-XVl)-Request for withdrawal of closure order and renewal of Consent to Operate
for stone crusher of M/s Shivalaya Construction Co. Rrt. Ltd.-Reg.

Ref:

1. Closure Order No. JK PCC/LSJ/SC-Jammu (t\.{orth)/202511945-1954, dated
30.08.2025.

2. ADC Jammu Order No. DMJ/LOl2526/1955-56 dated 25.lO.2O2S.

3. Concessionaire's representation vide letter No. SCCPLI2O25-26/JAMMU1765/1655
dated 25.10.2025.

4. Concessionaire letter No. SCCPL 12025-261DAK176512460 dated 31.10.2025.

Sir,

This is in reference to the closure order issued by your office vide letter cited at Ref
(1) against the stone crusher unit of M/s Shivalaya Construction Co. Pvt. Ltd.,located

Chak Daulat, Tehsil Mandal, District Jammu on 30.08.2025. The said order has
ted in a complete shutdown of casting operations at Casting Yard-06, which is critical

to the successful implementation of the subject project being executed under the
Bharatmala Pariyoj ana.

tl./
| ?/ In this regard, it is to be submitted that the concessionaire had applied. for renewal
v1,9f Consent to Operate (CTO) on 13.01.2025 (online ref. no. 5242461). After compliance of

\\iJbservations raised by the department, the renewal application was resubmitted on
21.09.2025 (online ref, no. 58267771. F.Iowever, the order for closure was received by the
contractor only on 25.10.2025 and the implementation of the closure was subsequently
enforced by local authorities, including disconnection of the electrical supply.

3. The scheduled completion date of the project originally 31.03.2026, has already been
formally extended to20.06.2026 on account of various site constraints and force majeure
events and unforeseen interruptions may further extend the timeline of the project. This
package of the expressway has national significance and forms a key section of the
prestigious Delhi-Amritsar-Katra greenfield corridor, which is regularly monitored at the
highest levels including the PMG/PRAGATI platform, Hon'ble CM and worthy Chief
Secretary, UT of J&K.

qqt{ elqf-cru , fr-s qq o, d-qc{-to, 611-T,'ri ftd-tro 075 . ({qiqT: s1-l1-2s074100/2s074200. trtqqd: http:/iwww.nhai.org
Corporateoffice:G'5&6,Sector-l0,Dwarka,NewDelhi-110075.Phone:91-11-25074100/25074200.Website:hitp://www.nhai.org

t
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Despite prior communication, all the electrical connections at casting yard-06 was disconnected by the
Electrical Department from main 11KV trunk Line despite crushe/s erectric connection onry. upon
inquiry, it was revealed that the disconnection was carried out under instructions from the Tehsildar,
Mandar. This has red to a comprete hart in casting operations at yard-06, further affecting project
timelines so all the works related to Delhi-Amritsar-Katra Expressway {pkg-l6) is in total[ hali position
because this is the main .asting yard of this project.

we would rike to emphasize that any further deray in approvars may adversery impact the progress ofthis narionaly significant infrastructure pro.iect, which iorms part ofthe prestigious Derhi_Amiitsar_
Katra Expressway. The foundation stone of the project was laid by the Hon,bre prime Minister, and it isunder continuous monitoring through the pMG/pRAGATI platform.

Meanwhire, we reaffirm our commitment to compreting a compriance-rerated works as per theobservations mentioned in the closure order within the-shortest possible time. ln light of this, we onceagain earnestly request that tempordry perm;ssion be granted to resume operations at casting yard-06,
to avoid further disruFiion to project timelines and ensure continuity of critical wor<:.

This is for your infor;nation and further necessary action please.
Tha nking Vou and dlways assuring ycu of our best services

wani Highways private Limited

ory)
Encl: A: alove
Copy to: -

l ' Divisionar' commissioner, Jammu- for your kind information and required necessary actio.lin interest of project Completion please.
2 Deputy commissioner' Jammu- for your kind information and required necessary action ininterest of project Completion please.
3. The Member Secretary, Jammu & Kashmir pollution Control Committee Jammu. - for yourkind information and required necessary action in interest of nrolect compretion prease.4. Regional Officer-NHAI J&K- for your t<inA informationlrJ *quirua necessary action ininterest of project Completion please.
5 The Project Director, project rmphmentation unit, Nationar Highway Authority of hdia (NHAr), HouseNo 315' 5ec-1,2nd froor, channi Himmat, Jammu, tso,is iia K) - for your kind information andrequired necessary action in interest of project Comptetion pLase.6. Divisionai Officer, pCC Jammu North for your kind inforruti
_ ::,ion 

in interest of pr;lt comptetion ptease. 
on and required necessary

T Theme Engineering services' Jammu - for your kind information and required necessaryaction in interest of project Completion please.

\
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Arrnc-1..- F
Jammu and Kashmir Pollution

Control Committee
.hai!'rnanBTlkspcb@gmari.com

membersecretaryjkspcb@gmail.com

0191 - 2472881 24789?5

^:
=,9
rla,\u/
5ptB

Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

\* Silk Factory Road
Ralbagh, Srinagar 190 008

Srrbjcct: \he1-irnr:c ol Closurc ortler \o. r7.1 JKI,CC of zozS datcd 3<.r-otl-zo:5 ag,ainst !1,rs Shiraln)'a ( onslructiott
( trrnpiurr Prt. Lt(l.locirlcrl at \ illirgc ('hrrh Duulnt. Ichsil \larrrlll l)istrict.littttntu.

:lit:x 
,..:, 

"33, 
)ii; ::::*'

\\'hcre,as. clos'.rrc oi N{/s Shivalal'a Construction Contpanv Pvl. Ltd, locttcd at Village Chak Daulat,

I ehsil ]l:rndal l)istrict Jurnrnu nas ordercd b1 thc Jirmnru c& Kaslrnrir Pollution Control Comrnittee vide Closure

()r'cler \o. TT4JKPCC of zoz5 clated 3o-o8-zoz5 for the failure of the project proponenl to have valid Consent

1)islr't,' rrIitttnisll'aiilit: itril

\\'lrct't,as, irr pirrsu;rrrte of thc ;rlrovc closure order, thc prqiect l)roponcnt rnadc representation to J&l(
l)rriluiron Control Conrnrittee on or-l r-2015, seeking revocation of the closure order No. IT4JKPCC of 2025 dated

3o-o8-2o25, against rhc proiect on the gl'ounds that the said orclcr lras resulted in complete shutdown of casting

operali1rns at Casling, \'ard. rvhich is critical to the successful irnplernentation of the subject project timely being

r.\(cr,:lri(i untler llhar;rtrrrala l)ari1'trjana rr'ltich is regularlv rnonitored at thc highest level, by the Project Monitoring
(, nrri1t{ P\,1G )/PRAGA'I'I plat lbrtlt: antl

\\ i)trc;rs. lht' t,lccirrciti ro },l/s Shivalavlr ( orrstruction ConlpanY Pvt. L.ttl. located at Village Clltalr

l)aulur. l'elrsil \lantlul Distriet .larnnru i: r'cqLrirerl l() bc rcslorc(l to facilitate the project l)roponent lbr opc'ration

L r)ilnri'.ter, irnci lirr insi;rllation trt Pollutiol't Control Devicest'Pollutitln Colltrol llleasures.

\rrrr. therefttrc. ip lierr r:f thc above. closure order No. r74 JKPCC of zoz5 dated 3o-o8-2o25, issllecl

irqain,i tlt(,stope crLlsllcr oi tr{/s Shiralava Construction Conlpanv I'}\'t. l-td, located at Village Chak Daulat'
'l rhsil \llntlal District.Jir|lilnu is kcpt iti abey'atrce Lo tl]c exter']t it applies tri e]ectricity coltnection, sr"tlricct Ltr

I irli,iir iit{ .:trlt(liii('tts:

i. Il.rc i:r-,r-ice: tll-(rlxrllrni sji;ill nol r)l)et'irtr tltc sttrtrc c:''.lshcr dtrIirlg thc abcl'ancc periocl $'itlroul

qbtairrrgg r ialitl c()ltsent l'r'onr theJammu ancl l(ashntir Polh-rtion Control Comtnittee.

ill l5e ltr-irjec1 ltrol)onelt shall also ellsure rectifical.ion of deficiencies rt'ith regard to Pollrrtion Control

Deviccslpollution Control \/leasures as requirecl ancl report conrpliance within frvo r'veeks.

Issued rvith the'approval of the Competent AuthoriS-' 
I ..""/ r-hw

(Dr. R QiPinath),lFS
\lernber Secretatl'

JK. PCC Jarnmu.

\tr:-llrlr(t i,SK, Sc-JrrrLv tttz:f tlS-l 
f *BG

I);rlcti: olJ 1l'2()35
('ol)\ til lllc:
i: Drllutl Conrrrrissioner l)istrict \1a(islrrre. Jantnrr,t. tl.rr iniorntation ;rrld lleces.can' actlon'

corcfnnrcn.r r)l lltLli.t . L,o 
-1 
lr i iSt l.l0or, Chirnt'ti tlintntai, Jarrllnlll, rri'.h thc r-lrrectitltt Ltr eltsure iirt'

lrrtllPliattt:u ,11 ;1[1rr t' !ili(l collCilit):)s'

ii). Direclol., 
'l'ourism l)eparturer.rt, -lanruru tbr intbrnration and necessar)' actioll'

iiij. i{cgir;nal l.)irector. l,olh.rtion Coutrol Comnrittee, -lar.nntu for infornlation and to ellsure that the hotel is not

put in opcratiDn $,itltout obtaining consent from the J&K Pollution Control committee'

ir ) Clricl'Erlgineer. JPI)CL' Janrmtt [r:r irrlornration and necessary action.

r clrit,f L.nginetr. .tal shal<ti l)epartlrcnt.lantrTrn ior inforrlatiolt atlcl llecess'tr\ a(tiun'

,.rt. -l 
1r,,. i-st,r,.rtr,.f . i:nilill(,('r. JPI)t'l .l:it:ttt-it l)ii'ision,Jatuultt' lor intorrnatiittt;rntl llcccssar\ ;tctiott

,,:;, llt,,.i:.1r..,-ll:rt i..r-lrtrrrrcr-..llri Slr.rhl:l)ul)ilfi nleltt,DivisiorlJ;rttlnrlrloriltfornr;rtitltiandl)ccessar)actiol'l'

Viiir I)i!isi0rt;rl ollit.t,r. l,0llutitrn c0nLrol conrntittec" Janrlrrtt [or itrforrnation and necessarY actk)n'

ir I i. i \\ eh 5itc. -l\F. i'rriiu',itrti cr.)li'iflrl Lttuttlrittcc,,lattttttr'' iol uPloading thc Atrcl'atrce ol'cler'
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